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 �� य� कर बोड�, आय-कर अिधिनयम,1961 (1961 का 43) क� धारा 10 के 

खंड (14) के साथ प!ठत धारा 295 #ारा �द� त शि& तय' का �योग करत े)ए, आय-कर िनयम, 1962 का और 

संशोधन करने के िलए िन
 निलिखत िनयम बनाता ह,ै अथा�त्:- 

1. (1) इन िनयम' का संि�1 त नाम आय-कर ( तरेहवा ंसंशोधन ) िनयम, 2015 ह ै। 

 (2) ये राजप3 म
 �काशन क� तारीख को �वृ� त ह'गे । 

2.  आय-कर िनयम, 1962 के िनयम 2ख ख, के उप-िनयम (2), क� सारणी म
, :म स;ं यांक 11 के सामन,े 

< तंभ (2) के अधीन “भ� ते का नाम” सबंंधी �िवि> ट म
, श@ द' “जो अंधा ह”ै के पA चात् “या मूक-बिधर” श@ द' को 

अंत:< थािपत �कया जाएगा । 

[अिधसूचना सं. 75/2015/फा.सं. 142/02/2015-टीपीएल] 

आरज ूगाडो�दया, 
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�ट� प

�ट� प�ट� प

�ट� पण

णण

ण : मूल िनयम भारत के राजप3 म
 अिधसूचना सं; याकं का.आ. 969(अ), तारीख 26 माच�, 1962 #ारा 

�कािशत �कए गए थ े और अिधसूचना सं; याकं 2290 (अ) तारीख 17/08/2015 #ारा उनका अंितम संशोधन 

�कया गया । 

 

 

MINISTRY OF FINANCE 

Department of Revenue 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 23rd September, 2015 

(Income-tax) 

S.O. 2604 (E).—In exercise of the powers conferred by section 295, read with clause (14) of 

section 10 of the Income-tax Act, 1961 (43 of 1961), the Central Board of Direct Taxes hereby makes the 

following rules further to amend the Income-tax Rules, 1962, namely:- 

(1) These rules may be called the Income-tax (Thirteenth Amendment) Rules, 2015. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

In the Income-tax Rules, 1962, in rule 2BB, in sub-rule (2), in the Table, against serial number 11, 

in the entry under column (2) relating to “name of allowance”, after the words “who is blind”, the words “or 

deaf and dumb” shall be inserted. 

[Notification No. 75/2015/F. No.142/02/2015-TPL]  

ARJU GARODIA, Under Secy. (TPL) 

Note.—The principal rules were published in the Gazette of India vide notification number  S.O. 969(E), 

dated the 26th March, 1962, and last amended by vide Notification number S.O. 2290(E) dated  

17th August,2015. 
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